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Item No. 04         Court No. 1 

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
       

 

Original Application No. 176/2023 
 

Rohit Padha                           Applicant 

Versus 
 

Union Territory of Jammu & Kashmir     Respondent 

  
 

Date of hearing: 28.04.2023 

 
 
CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 

Application is registered based on a complaint received by post/e-mail 
 

 
ORDER 

 

 
1. This original application under Section 14 and 15 of National Green 

Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has been 

registered on a letter petition dated 02.10.2022 sent by Rohit Padha, 87/7, 

Dhar-Road, Shaktinagar, Garrian Talab, Udhampur.  

 

2. The issue raised is that there is a river Devika in District Udampur, 

UT of Jammu & Kashmir. On the bank of said river there is a huge illegal 

encroachment causing damage to the natural flow, flora and fauna of the 

river. Further, National River Conservation Programme is also executing a 

project i.e. Devika Project and the muck is also being dumped at the said 

river. Applicant tried to contact various authorities from time to time for 

protection of river but no effective action has been taken by the authorities 

concerned.  

 
3. In our view, a substantial question relating to environment arising 

due to implementation of Scheduled enactment under NGT Act, 2010 has 
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arisen but before taking any further action in the matter, we find it 

appropriate to obtain a factual action taken report, for the purpose 

whereof, we constitute a joint Committee comprising CPCB, State PCB, 

District Magistrate, Udampur, Irrigation Department of State of Jammu & 

Kashmir and Ministry of Jal Shakti, Government of India who shall visit 

the site, collect relevant information and submit a factual report within 

three months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image PDF.  

 

4. CPCB shall be the nodal agency for coordination and compliance of 

this order. 

 

5. List for further consideration on 01.08.2023.  

 

6. A copy of this order be forwarded to CPCB, State PCB, District 

Magistrate, Udampur, Irrigation Department of State of Jammu & Kashmir 

and Ministry of Jal Shakti, Government of India by e-mail for compliance.  

 

 
 

Sudhir Agarwal, JM 
 
 

 
Dr. A. Senthil Vel, EM 

 
 
 
 

April 28, 2023  
Original Application No. 176/2023 

SN 
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Photograph 1: Devika River contaminated with Sludge and Silt at Devika Ghat 
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Photograph 2-4: Dumping of MSW and Plastic waste in River and drains 
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Photograph 5-7: Dumping of C&D wastes on the banks of Devika River downstream of  

                             Devika Ghat 
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Photograph 8-9: STP 2 and 3 under commisioning trial run 

 

  
Photograph 10: STP 1 (8 MLD) under Installation 
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Photograph 11: Devika River at Gangera Hill which serves as source of its water 

 

 
Photograph 12: Devika River at Nain Su downsteam of Devika Project 
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Photograph 13-17: C&D Waste dumping locations 
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Photograph 18: MRF Facility at Legacy waste site 

 

 
Photograph 19: Dumping of fresh MSW waste at proposed integrated processing site without  

                            obtaining clearances/permissions 
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Photograph 20: Dumping of fresh MSW waste at proposed integrated processing site without  

                            obtaining clearances/permissions 
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7/24/23, 3:54 PM Email: Re: NGT Matter of OA No 176 of 2023 Rohit Padha Versus Union Territory of Jammu & Kashmir

https://email.gov.in/#2 1/1

 

in:sent Narender Sharma  
 
 

>

Mail Contacts Calendar Tasks Briefcase Preferences My Dashboard Video T

Close Reply Reply to All Forward Archive Delete Spam Actions  

From:

 Re: NGT Matter of OA No 176 of 2023 Rohit Padha Versus Union Territory of Jammu &

To:

No. of houses presently available for sewer system in Zone 1,2 and 3 combined : 10232
No of houses to be connected with sewer line upto STP                                       : 9032
No. of houses dependent on septage Management system (60 KLD FSTP)         : 1200

-With regards

 
Er. Vijay Singh Manhas
Executive Engineer
Sewerage & Drainage Division (West)
Jammu. 

eesdwestjammu@gmail.com

Narender Sharma
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                                                                                                                                             No: Devika/Udhampur/52 

         Dated:28/12/2020  

 
 

ALPS Engineers - PMR Associates 

Water, Waste Water, Solid Waste and Urban Infrastructure 

Corporate Office: 701, 7
th

 Floor, Jaina Towers, RDC, Raj Nagar, Ghaziabad -201001 

Branch Offices: Srinagar Jammu Itanagar Udhampur 
 

 

 
 
 

Copy to:   

1. Chief Engineer – UEED, Jammu & Kashmir– for kind information 

2. Superintendent Engineer – Sewerage Circle UEED, Jammu– for kind information 

3. Executive Engineer – Sewerage & Drainage Division (west) UEED, Jammu– for 

kind information with the request for onward submission to Deputy Commissioner 

Udhampur and other concerned agencies 

4. AEE Sewerage Sub Division – II, Jammu– for information and necessary action 

please. 

5. M/s Brij Gopal Construction Company Pvt. Ltd. – for necessary action urgently 
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